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LOK SABHA
Thursday, aoth December, 1956

The Lok Sabha met at Eleven of the Clock.

+

[MR. SPEAKER in the Chair]
ORAL ANSWERS TO QUESTIONS

rocessed  Fruit  Toffees

+*1393. Shri T.B. Vittal R . wi
the Minister of Natursl Resoc
e rch be pleﬁsﬁd to
state whether it is a fact that commercial
exploitation of the newly frait
Wﬂ'w developed by ,h, real - Food
Institute, Mysore
hts commenced or is expected to ore
shortly ? comm

Minister of Education

the the pro-
nologi by the Central Food Tech-
ical Institate, Mysore,
for the preparstion of fruit tofees.

Shri T.B. Vittal Rao 1 May I know to

which firm licence has been given and
where it will be set up?

Dr. K. L. Shﬂm._u : The detils have
7“ to be worked

D Mr. Speaker: On whose behalf is the
ty Minister answering ?

Dr. K. L. Shrimali : On behalf of the
Minister of Natural Resources and Scien-
tific Research.

Mr, t How do I know it?
1 am really surprised that at the fag end of
the session Ministers should go away
and entrust the work to other Ministers
tever may be the importance of the
mmhm’lwmﬂdanumm
to be present here, unless they
taken up enormous y
cmmdemmh m}poﬂlm:hmmn
in the Parliament, If additional sup-
Minist ies are , the .
er may not be sble to answer
questions.
Dr. Rama Rao ¢ In view of the great
production of fruits in the he great
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in view of a lot of wastage, what
steps are Government taking to make to-
flees and other fruit preservatives ?

v . o Research Institute,

Mysore and Government are

the possibilities “ﬂvmg it wenmmmg
firms for exploitation comumer-

oheche: : May
I know whether it is a ﬂm'-hlshndof
fruit toffee that is bei of
very much different from the &m'tmmﬁ.adu

mm.nﬁmmdinmg
Government factories ?

(2. K. L. Shrimali : As fas s the Go-
ent is aware, such toffee is not avail-
able in India.

ShriB. D. Pande : May I know if these
mﬂmmﬂml chemically examined by any
examiner or not?

Dr K.L. Shrimali: The w]mlem
thoroughly examined
Cenrral Food Tethmlogical Rescarch I

stitute.

g7
Dr. K. L. Shrimali: That is a diff-
erent question; I require iy

Ifthmi’ Il: I m_
Juire any process for
fruit juice powders in this Immma?
Dr. K. L. Shrimall : This question re-
Iates to toffees ; the hon. Member is
outside the question. going
r n‘m,d 't As
toffees are mainly by
has any research been made to use ghicose
;ndomu?nmuwpmducum their many-
acture

DI'-K.LW I require notice
to answer this question

Art Gallery at Ajanta

thtnﬁ;nhm of Educa Jhal:d; will
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(a) whether it is a fact that Gov-
emment propose to set an art
at Ajanta ; and hd srllery

(b) if so, the nature of the propo-
sal ?

The Minister of
(Dr. ML Das): (2) No, Sir.
(b) Does not arise.

Shri Azad I
ifm"n“pm wl May
and then dropped by the Government?

Dr. M. M. Dass : Mr. H.G. Vaishnav,
an hon. Member of this House, who is
a member of the Central Advisory Board of
Archaeology, moved a resolution at the
last of the Central Advisory Board
of . The resolution was, how-

the

*1395. Shri Krishna a Joshi:
Will the Minister of Finance be plessed
ro state :

. (2) whether  compensations for the
::‘mmce companies have fixed ;

(b) if s0, the total amount of com-
pensation to be paid asa result of Na-
tionalisation of Insutance Companies?

The Minister of Reveaue and Civil
I‘!!.ﬂvanditm (Shri M. C. Shah): (a)
and (b). The data required for work-
ing out the quantum of compensation have
not yet becomé available in respect of all the
insurance companies. Out of 69 companies
which aie eligible for compensation in
accordance with Part ‘A’ of the First Sche-
dule to the Life Insurance Corporation
Act, complete data are available only for
34 and i
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. Shri K. P. Tripathi: May I know

if the compensation is proposed 1o be paid

Lnon?s;l or partly in cash and partly in
s

Shri M. C. Shah: In cash.

Pandit D. N. Tiwary : In the case of
the 28 companies where compensation
has been finalised, may 1 know what
amount is to be paid ?

Shri M. C. Shah: It has not
been examined by the Gove:nment, £ fter
approval of the Government. these ='ms
can be stated in the Parlament. We
have got reserves with the Life Insurance
Corporation.

Shri Dhusiya: May I know what
ligbilities and assets Government have
acquired from those companies ?

Shri M. C. Shah : All the assets and
liabilities hve been taken over by the Life
Insurance Corpoiation under that Act.

New 0il Company

+
. Shri Debendra Nath Sarma:
1396.{ Shri Ram Krishan:

. Will the Minister of Natural Re-
sources and Scientific Research
pleased to refer to the reply given to
Starred Question No. sso on the 3rst
July, 1956 and state whether the negotia-
tions with Assam Oil Company over
the question of setting up a new Rupee
Company to exploit oil in Assam have been
finalised ¢

uty Minister of Educatioa

The Deputy Cat
(Dr. K. L. Shrimall) : The negotiations
will shortly be finalised.

Centenary of War of Independence,

1857

Shri Bhakt Darshan :
*1397. { Shri D.C. Sharmat
Shri Bibhuti Mishra:

Will the Minister of Home Affairs
be pleased to refer to the reply given
to gtar:od Question No. 851 on the 8th
August, 1956, and state:

‘(32 whether the programme for the

the of «x i on
has been calculated for 28 of them. im
regard to 23 the data are incomplete.
Corporation is now collecting infor-
mation in respect of these and other com-
panies.
Shri Krishnacharya Joshi: May I
know what will be the basis of the formula
for the fixation of compensation?

Shri M. C. Shah: That has been
ibed in the Act under the Schedule
A, Band C

jon of the first c y of the free-
dom struggle of 1857 has since been final-
ised ;and

(b) if so, the details thereof ?

The Minister in the Ministry dﬂ?-
Affairs (Shri Datar): (a) and (b). The
Narional Commitiee has since been con-
stituted and it will consider the programme
for the celebrations and other connected
matters when it meets on the 3oth Decem-
ber, 1956.





